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Amendment of
Section 2.

Amendment of
Section 3.

Amendment of
Section 3.

Amendment of
Section 4.

MADHYA PRADESH BIiL
No. 14 07 2010

THE MADHYA PRADESH ADHYAKSHA TATHA UPADHYAKSHA EVAM NETA
PRATIPAKSHA VETAN TATHA BHATTA VIDHI (SANSHODHAN) VIDHEYAK, 2010

A Bili Further fo amend the Madhya Pradesh Adhyakshe Tatha Upadhyaksha (Vetap Tatha
Bhatta) Adhiniyan:, 1872 and the Madhya Pradesh Vidhan Mardal Neta Pratipaksha
(Vetan Tatha Bhatta) Adhinivam, 1980,

Be it enacted by the Madhya Pradesh Legislature in the Sixty first Year of the Republic of India
as followsi—

1. This Act may called the Madhya Pradesh Adhyaksha Tatha Upadhyaksh Evam Neta Pratipaksha
Vetan Tatha Bhatta Vidhi (Sanshodhan) Adhiniyam, 2010.

PART 1
Amendment fo the Madhya Pradesh Adhyaksha Tatha Upadhyaksha (Vetan Tatha Bhatia)
Adhinivam, 1972 (No. 27 of 1972)

2. In Section 2 of the Madhya Pradesh Adhyaksha Tatha Upadhyaksha (Vetan Tatha Bhatta)

- Adhiniyam, 1972 (No. 27 of 1972). (hereinafter referred to as the Principal Act), for the words “nine

thousand ", the words “ten thousand” shall be substituted.
3. In Section 3 of the Principal Act,—
(i) in sub-section (1), for the words “nine thousand™ and “six thousand”, the words “thirteen
thousand” and “ten thousand” shall respectively be substitited;

(ii) in sub-section (2), for the words “twelve thousand”, the words “eighteen thousand” shall
be substituted;

(iil) in sub-section (3), for the words “five hundred”, the words “eight hundred” shall
be substituted;

PART 11
Amendment to the Madhya Pradesh Vidhan Mandal Neta Pratipaiksha (Vetan Tatha
Bhatta) Adhiniyam, 1980 (No. 8 of 19803,

4. In Section 3 of the Madhya Pradesh Vidhan Mandal Neta Pratipaksha (Vetan Tatha Bhatta)
Adhiniyam, 1980 (No. 8 of 1980). (hereinafter referred to as the Principal Act), for the words “nine
thousand” the words “ten thousand” shall be substituted.

5. In Section-4 of the Principal Act,—
(i) in sub-section (1), for the words “nine thousand” the words “‘thirteen thousand” shall be
substituted;

(i1) in sub-section (2), for the words “twelve thousand”, the words “eighteen thousand” shall
be substituted;

(iii) in sub-section (3), for the words “five hundred”, the words “eight hundred” shall
be substituted.
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STATEMENT OF OBJECTS AND REASONS

.Due to inflation in recent years, it has become necessary to enhance the salary and allowances payable to the
Speaker, Deputy Speaker and Neta Pratipaksha of the Madhya Pradesh Legislative Assembly by suitable amendments
in the Madhya Pradesh Adhyaksha Tatha Upadhyaksha (Vetan Tatha Bhatta) Adhiniyam, 1972 (No. 27 of 1972) and
the Madhya Pradesh Vidhan Mandal Neta Pratipaksha (Vetan Tatha Bhatta) Adhiniyam, 1980 (No. 8 of 1980).

2. Hence this Bill.

Bhopal :
Dated the 26th March, 2010
Dr. NAROTTAM MISHRA
Member-in-Charge

s, STEE M YERU a9 S qenl, weade g IS S gRenerd, sire | 9 qen IemitE-—-2010.





